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Thursday, the 27th July, 2000/5 Sravana, 1922 (Saka)

The House met at eleven of the clock, Mr. Chairman in the Chair
SUSPENSION OF QUESTION HOUR

MR. CHAIRMAN: Question No. 61. (Interruption).

SHRI PRANAB MUKHERIJEE (West Bengal): Mr. Chairman, Sir, I
have given notice of a motion for the suspension of the Question Hour and I
would like to draw your attention to a fact which is very serious. It concerns
not only the individual Members but also the dignity of the House. Sir,
yesterday, an item was slated in the List of Business that Mr. Ram Jethmalani
will make a statement explaining the reasons for his resignation from the
Council of Ministers. That item was admitted, it was listed in the List of
Business. Thereafter, that item did not come, and when the Chair, after
transacting the business up to the items preceding that item, took up the next
item, skipping that particular item, I raised a point of order under rule 23 of
the Rules of Procedure and Conduct of Business in the Council of States and
wanted to know the reasons why that particular item was skipped. Thereafter,
we were told that the statement which the Member concerned, here Mr. Ram
Jethmalani, forwarded to the Rajya Sabha Secretariat at 9.45 A.M., was
running into hundreds of pages and it contained certain contents, certain
statements, certains facts, certain observations and certain comments which
cannot be permitted to be told in the House as per the Rules of Procedure and
Conduct of Business of this House. Therefore, a peculiar situation was created
and the Chairman satisfied himself that the statement should not be made
yesterday and we accepted that position because proviso to rule 23 says that if
the Chairman is satisfied that there arc reasons for deferring a particular item,
that can be done and we satisfied ourselves. It was expected that the statement
would come today because 24 hours have passed. But instead of that, there is
no mention of that particular statement
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in the List of Business for today. We do not know as to what has happened.
But in between in the morning newspapers, we read: "supposed to be the
statement, alleged to be the statement," Nobody is there to authenticate and it
is stated there that he did not resign. He was sacked by the Prime Minister.
Knowing fully well, Mr. Chairman said that this House has no responsibility
so far as the Confidence Motion or No Confidence Motion on the Council of
Ministers is concerned. That is the job of the other House. But surely, this
House has the right to have information as to what actually happened. We
thought that we are the privileged one, because the Minister who resigned
belongs to this House. He will come to this House and explain the reasons
which compelled him to resign from the Council of Minister, and we were
quite happy when the statement was recorded that he is going to make a
statement. Now, not only that, we are told, that too through the newspapers
again—the Member could have come to the House, could have mentioned it,
could have tried to take his colleagues into confidence—that if the Rajya
Sabha does not give him time to make a statement by today, then, he should
have the option to withdraw his offer. Sir, is Rajya Sabha a bargaining
Council? Can any Member of this House take this House for granted that he
would like to make a particular statement and can he fix a deadline that if he is
not allowed to make his statement by that particular deadline, he withdraws
his offer? Nobody forced him. As per the practice, the Member concerned
may opt to make a statement; he may not opt to make a statement. But surely,
he cannot take the House for granted and make an issue that unless by such
and such time, he is allowed to make a statement, and if this information
which you are having is correct, that the contents of the statement which he
tried to make, cannot be allowed as per the Rules of Procedure and Conduct of
Business of this House, am I to believe that a senior lawyer, who happened to
be the Law Minister of the country, did not know the rules of the Rajya Sabha,
did not know the procedure, did not know what part of the statement can be
allowed as per rules or what part of the statement cannot be allowed? Is it not
a case of clear manipulation? If somebody tries to open a bargaining counter
with the Government or with somebody saying
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'look, you accommodate me, you try to help me, otherwise, I am going to spill
the beans', can this forum be used for that purpose? Unless, Mr. Chairman,
this issue is cleared it will be very difficult for us to transact any business and
cooperate in the transaction of the business of the House. Now the question is,
first, the Government comes. Here, the Prime Minister is present; he can
clarify the position at least on one point, whether Mr. Ram Jethmalani was
sacked or whether Mr. Ram Jethmalani resigned from the Council of
Ministers. At least, somebody should, authoritatively tell us as to what is the
position. What is the position in regard to the statement? Why has this
happened? Why these types of statements are coming through newspapers?
The point is whether there is any remedy so that this House is not
manipulated and somebody, being a Member of this House, does not use it to
further his political career or advantage. Till this issue is sorted jut, Mr.
Chairman, Sir, most respectfully, I would like to submit that let the Question
Hour be suspended and let the Members give their views. It is a question of
the prestige and dignity of the House and see how this House is being
manipulated. It must be resolved; the House should not be allowed to be
manipulated by any individual, however powerful he or she may be. There
was no compulsion on Shri Ram Jethmalani to give a notice to the Rajya
Sabha Secretariat that 'I would like to make a Statement. He gave a notice.
Thereafter, he told the Secretariat and many of us are in personal knowledge,
that he would send the statement sufficiently ahead. At 9.45, this statement
comes, and this statement contains so many things, which cannot be allowed
as per the rules. Then what is it but a glaring example of manipulation;
manipulation to further, the political career and interest of certain individuals.
Can this august forum be utilised for that? This is matter on which I do hope
the Members will give their opinion, and this issue should be sorted out.
Thank you, Mr. Chairman, Sir, for giving me permission and I do hope the
Question Hour would be suspended and this issue taken up immediately.

SHRI NILOTPAL BASU (West Bengal): Hon. Chairman, Sir, it is
indeed very serious to see the turn of events. This is difficulty for us. For
whatever reasons, this item was listed yesterday. Therefore,
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some authentic version should come, either from the Government or from the
Chair, as to how the events have happened and how we could allow ourselves
to be put in this ridiculous position. That Member is claiming privately that he
has been sacked but the Government is saying that he has resigned.
Parliament is now in session. Therefore, an authentic version should definitely
come from the Government, on the floor of the House, giving us the details as
to how all these things have happened. On the other hand, we should clear
ourselves about the fact that he cannot be allowed to make that personal
explanation. It is because of the fact that his statement and the procedures he
adopted do not comply with the rules of business of this House. The
position,of the Rajya Sabha, as an institution, gets totally undermined.
Therefore, Sir, in the interest of this House, to protect the traditions of this
House and the institution, something has to be done. I think, Sir, it will be
proper for the Government to explain the position, as well as some explanation
from the Chair as to how this unfortunate and unseemly development has
taken place, which is .threatening the very reputation and the very prestige of
this very great institution.

#ft g Aigd (SR UR0): T U8R $l G {61 S I8 91 A0
|l W fJe1gel 21 1 I8 21 $HY Ul MU $s IR e &1 6 0o !
B9 fordl A RT3 Tt 721 AT ST STawerril Si iR fuer & e 3 9 g3
€ 98 91 4 X ol S| Y2 I8 I8 el 8, U8l IR 9% I8 & b 7% U & IN
H ATIH FRT SN FaRAT & TG B....(TIEM)....

SHRI PRANAB MUKHERJEE: We are not concerned.
(Interruptions) We have nothing to . do with Jethmalani. (Interruptions) MR.
CHAIRMAN: Please sit down (Interruptions) I8 §Td 3TerT g1 #_1 a1a g1,
H 31T ST T2 AT TR A1E S A i Bl {6 Sowar it 3R farieh ga
& 9§ 1 1T g3, S9d IR H| IR, qradia fARIeft gt | SreHer Sit
B RITES &, SISHAT Sif & T A R ES 8, 399 3R] I dleddd el ol Sl
910 TR A ES T, § SAD! 910 B8 AhdT g | SHD deid &9 ol BT 8, I8 Bl
M| 3R R Y8 BIdl B © (b 8IHA Bl Aol [HAT ST BT 8 A1 98
T AR a1 &1 BAR U1 21+ U] AN Hofl b H gap e
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<1 T8 g1 I81 STd [aTel Io1 o7 A1 H+ HeT b § 7] I T8l BR Fepall
T THT o1 & fo1T, T8 IS 1Y+ ARwl § 98 WeHe § AT 9 &1 99 S9! farg)
JMTE Tl ITDT FTHT 1Y e o1 itwasonlyaletter.ﬁ@ﬁﬁ?#mw
5 TCTHE SMIHT H1RT 3T AT o I8 el Tl I=vi Hal it will be well in
advance 3MI®I 1 ST In good faith IR AFNTA HRR &, =B
ST faT §, SBT3+ §Td HE- BT 8P & d 3TexX YR H $Tef far 13|
I U1 ART & 991 72 W51, whole day, till night &1 WSTT| Tl 2
Y% B ¥ Ug frdl 1 a1 Tl o1 {6 99 Ug ) Sfod IR o 3R IqD! Ug
o FIfp ISP A1 17 UST BT X o7 3R 87 Ul & IMHR I S M HIAR H
g I 81 ¥ A fora ga € urgde, dRfhsRrd, Rishe, 980 3 foran
B3N 21 519 98 BHR U 1 Jifd 98 ) & smfhSfad, Rise g @
Rl BN Ashe AT BT I8 AR off Fiifes a8 o fifrex 781 € a1 a8
A ¥ 18 6 57 SRBSRIyd Rihe SiagHey ¥ Addd &1 2, &l
3MIast FRST A ST § AT 9T ol 21 H 3R Sy1e1 911 T2 a1 aradn wifs A
TR o ol MY | AsheRAT I a1 PR I8 AT {6 98 SHgHeH &l a1 §
SHDT B BH B Fhdl & ART ST TS, IIHT ITTHE D ITTAR SR
TS, ool b YAllad Q@1 TSI Al e ol (& 3] SragHed IH 3
fraTat < E1 A1 T8 BIS ARIBT Aol & HIRICA! 91 o BTl SHd 915 910 G
Bl g1 379 U8 BART FHIeT off g4 98 AR sTagAed A ardl &1 4o
3R FHES aTal 1 daT {6 o1 39T Starg SR 7 9 4 Rishe sTagc
SITgEt £ g1 & A Rishe STaRpATH v 3 13, foneft 71 < €1 78 2
319 a9 A W 89 91919 T8 31| offdhe ST gHIfede SRR I8 o fé
Rishe STRTAT BIFR MR & 1T 39 21 579 Rishe sTagiie fIfedl & 2 ofR
ot =7 19 Rotrg o= faan a1 Sad urd 181 819 i | oifh1 894 a1 U8
1 &9 2] Arad| MY g4 forg B) - Sa1g S| 89 S S1a1d &l SaAviR § &
SAfY 89 31T BIs YA Tl [Tl 579 Se1 STard AT A S Jafdd
ITHT WRT I 3R ITP AR S[FGHSH Bl TSI B & d15 &9 DHadl (b
DI A1 SN 81| I§ SR (AU &1 89 BIg J@IR &b SIRY 89 BR < b
3ITST 3R G31 goTToid el f¥ell 1 § &1 €M Nobody, no hon. Member, no

institution in the country, can cow down the Chair of this House
to
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do whatever he likes SHfeTT ﬁﬁ{ﬁ'ﬂ:{ 39 % I8 Bl 39D ﬂ—cﬂﬁ—cﬁ icaiical
PO HET & O HE <oy I8 FAIgIer S1ToT 81 89 31 I gotTord wTel < Bl
&4 R @1 STame e 3Tl SHE 916 89 I fordd b o Ragdee
fepeTTT 31T < Al & 31 faerT 18T < Hepel &1 U8 T b1 RIge 2l

SHRI KAPIL SIBAL (Bihar): Mr. Chairman, Sir, what you have said
just now concerns this institution. It does not concern an individual Member.

It concerns the dignity of this institution and I am saying this apropos Rule
241, which talks about personal explanation of any Member of the House. If
,I may be permitted to read it out...

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Sir, has the Question
Hour been suspended?

MR. CHAIRMAN; No, no.

SHRI KAPIL SIBAL: 'A Member may' ...(Interruptions)... The hon.
Chairman has said that let this matter be discussed...

MR. CHAIRMAN: This is reflection on all of us on the whole House, on
the Chairman, on the Secretariat—that some people feel how we have
been manipulated. I do not think we can be
manipulated. This House cannot be manipulated, this institution cannot be
manipulated, the Chairman cannot be manipulated, the Secretariat cannot be
manipulated. The sovereignty and the dignity of this House are supreme. We
are not suspending the Question Hour because this is the question of the
dignity of this house, of the Members of this House and the behaviour of this
House. (Interruptions)

sft =5 HIH: 31 MU IR WIHR ¢ 37d T 3R ...(FIEH)...
AT F1RY...(FLT)...

SHRI KAPIL SIBAL:. I am deeply obliged, Mr. Chairman, Sir. If I may
be permitted to read rule 241, it says, "A Member may, with the permission of
the Chairman, make a personal explanation ...(Interruptions)
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it TR HIEH: 3 IaRAT < 1 Bl
sft Tkt 99 we1 € Afe... (awem)
it &. IEHH WM (HUICH ) : TIAT 7 TATS [HaT 2....(aems)...

SHRI KAPIL SIBAL: Sir, it says, "A Member may, with the permission
of the Chairman, make a personal explanation although there is no question
before the Council, but in this case—which is very important — no debatable
matter may be brought forward, and no debate shall arise." So, when Mr.
Jethmalani came to you for the purpose of giving his personal explanation, he
was well aware of the contour of this rule. He very well knew that no
debatable matter may be brought forward and no debate would arise. He
knew that in the statement, which he had filed before you, he couldn't make
any allegations that might be the subject-matter of a debate. And he told you,
Sir, as you have informed, that he would give a statement much in advance.
Yet, we are told, it was only the next morning, at 9.45, that he sent the
statement, with 87 annexures, and all the annexures apparently —now we
know it through the Press—related to matters which are not debatable
matters. They cannot to discussed in this House. The hon. Member knew it
very well. So, we have to look at the intent of the hon. Member. When he
came to this House, he wanted to manipulate the proceedings of this House so
that these matters, which cannot be discussed, arc brought to public
knowledge, to denigrate not only this institution, but also the other institutions
of this country. That is what all the Members of this House are to be
concerned with. You have also mentioned a very important fact, namely, that
when he appended some documents with the statement, they included certain
secret documents, which he himself had marked as 'secret documents'. Now,
are we to believe that an hon. Minister, when he either resigned or was asked
to demit office, carried with him copies of secret documents so that he could
use them for manipulating this House for his personal purposes? Are we to
believe that, Sir? We know very well that, per se, this is a very serious
criminal offence not only under the Official Secrets Act, but also under other
statutes of this country. The hon. Member is a leading lawyer. It is not that he
is innocent. He was aware of all this and yet
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he released those documents to the Members, and other institutions had, in
fact, no chance to give an explanation on what he had said. So, the
Government owes it to this country, apart from this House, to explain as to
what they have done during the last 48 hours, after the resignation of the hon.
Member, who was a Minister in their Government and who had placed secret
documents, which ought not to have ever come before the public. The hon.
Prime Minister is here; it is his duty, and I would request him, in fact, to give
an explanation as to what the Government is thinking to do, as to what action
it will take because, unless that is done, this House will not be satisfied. Apart
from this, the dignity of the House must be maintained.

MR. CHAIRMAN: I think what he has said is understandable. The
situation, at present, is that we have sent all the points, which the hon.
Member has made, to the Ministry of Law. We are expecting a reply. The
Government's reaction will come in the Ministry of Law's reply.
(Interruptions) Let me tell you, so far as...(Interruptions) If you want to ask
.any specific question ... (Interruptions)

SHRI KAPIL SIBAL: Yes, Sir, they were all secret documents.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND THE
MINISTER OF INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN): Under which rule? How can he ask specific questions?

MR. CHAIRMAN: The basic point is that we have...(Interruptions) sent
a copy of those documents to the Government ...(Interruptions)

SHRI KAPIL SIBAL: It' has been published in the press. ..(Interruptions)
I am sorry to interrupt, but I want to make one point clear. ...(Interruptions)
You are talking about the documents that came to you... (Interruptions) These
are the very documents which has been published in today's newspapers. The
Government knows about it. The Prime Minister knows about it.
...(Interruptions). We ' want an explanation from the hon. Prime Minister.
...(Interruptions)
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SHRI SURESH PACHOURI (Madhya Pradesh): There is a
mention GE the document. ...(Interruptions) SIRT I8 TG 379 UTet & ...(Tae)...

SHRI KAPIL SIBAL: Yes. ...(Interruptions)

*3f} ArgwTg Feltw: (IfFes mrer): a8 @ Rt wRaR & 9o aach 2
DI AT STRGHT HHISUTA 2 AR DI A1 8 ol ...(qLTH)...

Y B RisTet: I8 89 981 971 IHd|...(FILIH)...

*3ft Higwg Well|: e #301 St T8i W 21 A section of the Cabinet led by
the Prime Minister ...(Interruptions) ¥TgH fifRex w3t St &1 Twrie #vd &l
IE 3BT IRIIfET 21 98 fosdt 3 @i oft ) A &, e & forg ot
qreT Wbl &1 ifh1 g9 f79 AIS UR Ugd € a8] Fael & HUR U e s ol
7 21 Rt EART ARer % HUR B T8 afcs gavel & U | ue g o
T g1 HAT S T 3T 3 skl AT STaT Bl ofd 3D 918 98 SIRJHT
3N U1 Aot & G TS 31U 18T B 3 for e & A1 S8 aneifede
B & oI IRBR & I 9 &7 <Afh=T 519 99 & 914 <111 &, feetd o a1l
AT B...(FGLH)... A4 Fa= I8l =l I8 2, Yg H31 Sff Ief dI5e 8, JbmH
A St B9 9 B T8 A 9T 5 1t 3R qRT Gl Tl it R Favdl € ol I8
e 37! © {5 98 I8 91 P 39 FelkieTE & & foy, S8e @ a3
P oI 9 TF T8 FTHS oA HR M ?

SHRI PRAMOD MAHAJAN: r really fail to understand what kind of a
statement you want from the Prime Minister? What has he got to do with
this?

SHRI NILOTPAL BASU: A person who is a Member of the
Council... (Interruptions).

*3f} AEHIE ACT: S HaR BHAR TaRRIRIIE QA1 918 I8 I XOHTe &
IR W I I SRE & 916 39 H, ufedd J S wede faar a8 ueH
fAfeR IR UaRyst B fe, T org ursd A ReER il B ? 98 ursd fifRex
P HA B

SHRI HANSRAJ BHARDWAJ (Madhya Pradesh): Sir, I want an

* Transiiteraticri of the- speech in Persian Script is svailabfe in the Hindi version
of the Debate.
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explanation. (Interruptions) He has made a serious allegata against the Prime
Minister. (Interruptions)

SHRI PRAMOD MAHAJAN: He has not made any allegation against
the hon. Prime Minister (Interruptions)

*$f} AIERIE Welld: BN RS Wigd 3 didl © A9 8169 9 ...
(CCLIE) Tjﬁf{’, TR W TE BT AT S fh TZ secret documents marked
'personal’, secret and confidential' €1 IFTEM &R & 91¢ 98 TAN J&f A& §
TSl 8 3R 3T B8 & & [ TRBR PR BT 81 Sl THM SIHRJHCH 3R BIse™s 9
ST 9T H AT E IT8AR WOT & Those were ail confidential, secret and personal
document (Interruptions) Some hack door manowuvering is going on.
(Interruption';)

SHRI KAPIL SIBAL: In the press it was stated: 'The Prime Minister has
to choose between a no-nonsense Minister and 8 pliant Attorney-General'
This is what was said in the press. .... (Interruptions) This no-nonsense
Minister has taken some documents from the Government ...(Interruptions),
The Prime Minister is here, still no statement is allowed to be made in this
House. (Interruptions). What is the Government going to do about the secret
documents that have been taken away? That is the crucial question.
(Interruptions).

SHRI NARENDRA MOHAN: ...after they have been submitted, Mr.
Sibal should not drag the Prime Minister'. (Interruptions),

SHRI KAPIL SIBAL: The Government is squarely responsible for a
previous, erstwhile Minister who took away the official documents which
were secret. (Interruptions).

SHRI M. VENKAIAH NAIDU (Karnataka): I would like to know
whether it is a free-for-all situation now. (Interruptions)

* Transliteration of the speech in persian script Is available in the Hindi version
of the Debate.
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SHRI KAPIL SIBAL. It is the Government which is helpless.
(Interruptions). We are not helpless. (Interruptions)

MR. CHAIRMAN: Anyway, the Minister of Law is here.
(Interruptions), We had sent to the Ministry of Law our ...(Interruptions). So,
he can intervene.

THE MINISTER OF STATE OF THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS AND THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND BROADCASTING AND
MINISTER OF STATE OF THE DEPARTMENT OF DISINVESTMENT
(SHRI ARUN JAITLEY): We had received a communication from the
Secretariat yesterday and we shall, very shortly, in the next one hour or so send
our response. (Interruptions)

SHRI HANSRAJ BHARDWAJ: Has he taken away your files?
(Interruptions).

SHRI ARUN JAITLEY: We are examining all those documents and we
will be responding to it in an hour or so. (Interruptions)

SHRI PRANAB MUKHERIJEE: In that case I would like to
submit, let us wait for the reply from the Ministry, because this is a serious
matter. After obtaining the reply from the law Ministry, if you feel satisfied
that this matter can be taken up now, then it would be taken up. And till such
time the House should be adjourned. (Interruptions).

SHRI P.N. SIVA (Tamil Nadu): He cannot say that.

oY TR AET: guTIfT i, I 39 & FaweT & fAuRIT 91 6 7 & =
fafdy =t < 9 woe 9 fear & 5 98 Uop & ¥ 319 &l IR} ey © 93
IR TH © P 915 IR Y Iord 91 59 IR ] BT ol ... (SIE)

MR. CHAIRMAN: Yes, Mr. Arjun Singh. (Interruptions)
SHRI ARJUN SINGH (Madhya Pradesh): Sir, I would like to

11
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say one thing. (Interruptions)

SHRI M. VENKAIAH NAIDU: It is up to the Chair whether Question
Hour should be suspended or not. If the Chair decides to adjourn the House,
we will not come in the way. But, please hear the viewpoints of other
Members also because they have to put forth their own viewpoint.
{Interruptions)

SHRI PRANAB MUKHERIJEE: You should also speak.

MR. CHAIRMAN: Mr. Arjun Singh, do you want to say something?

SHRI M. VENKAIAH NAIDU: Let me complete, Sir.
(Interruptions)

MR. CHAIRMAN: Let Mr. Arjun Singh speak first.

SHRI M. VENKAIAH NAIDU:-Okay, Sir.

SHRI ARJUN SINGH: Mr Chairman, Sir, I would like to draw the
attention, and particularly the attention of the hon. Prime Minister. We are all,
I can use the word, 'touched' by your concern
to uphold the prestige and dignity of the House. We all agree with the
sentiments expressed by you. If the Prime Minister had not Veen here, we
could have adjusted with any other Minister. But, incidentally, he happens to
be sitting in the House, at least he can share your concern. Silence on this
matter will not help.

SHRI T.N. CHATURVEDI (Uttar Pradesh): Silence is concern.
(Interruptions')

7} 315 fie: TS BIHR AIA < AL.... (FGIH)...

SHRI T.N. CHATURVEDI: He is as much concerned with the dignity
of the House as Mr. Arjun Singh Is, as everybody else is. When the Chairman
expresses the concern, he echoes the sentiments of the House. (Interruptions)

SHRI ARJUN SINGH: This is a theory which you will regret having
mentioned now. (Interruptions)

12
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SHRI T.N. CHATURVEDI: This is not just a theory. Indirectly, you
want everybody else to be involved ...(Interruptions)

SHRI ARJUN SINGH: No. I do not want everybody to be
involved, (interruptions). This Government wants to bunk the issue.
(Interruptions).

SHRI T.N. CHATURVEDI: This Government is as much concerned
with the dignity of the House as anybody else. (Interruptions) He will speak
when there is a proper occasion. (Interruptions)

SHRI ARJUN SINGH: Are you the Attorney for the Prime Minister?
(Interruptions)

SHRI T.N. CHATURVEDI: I am exercising my right as a Member of
this House. As Mr, Arjun Singh is speaking, so am 1. (Interruptions)

SHRI NILOTPAL BASU: Sir, a senior Member like Mr. Chaturvedi
getting up and speaking on behalf of the Prime Minister, this is something
unacceptable. We hav,s one of the most articulate Prime Ministers in this
country. (Interruptions)

SHRI T.N. CHATURVEDI: Shri Arjun Singh is so concerned about the
dignity of the House as if others are shorn of this concern. He is blaming the
Prime Minister. (Interruptions).

SHRI ARJUN SINGH: I did not say that. (Interruptions)

SHRI T.N. CHATURVEDI: He is blaming the Prime Minister only
because he has not expressed himself. Let the Minister for Law, Justice and
Company Affairs expresses himself first. As and when the occasion arises, the
Prime Minister will express himself. (Interruptions)

SHRI ARJUN SINGH: Are you speaking on behalf of the Prime
Minister? (Interruptions)

13
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SHRI T.N. CHATURVEDI: Everybody is speaking. Six Members from
the Congress Party are standing and four from the CPI (M) {Interruptions).

2} Ao e TR, 31T B Hiew € b gered sfaR IS T8l garl ©,
ST YT 3TaR FAT1 AT .. (FTHH)

SHRI ARJUN SINGH: You please designee Mr. Chaturvedi as the
Attorney of the Prime Minister, (interruptions)

SHRI T.N. CHATURVEDI: Like other Members, I am also articulating
my viewpoint. (Interruptions) They are asking to suspend the Question Hour.
(Interruptions)

SHRI ARJUN SINGH: Question Hour is a separate thing.
{Interruptions)

37 HIEHIE Aell: TARH AT, Bl W1 U1 G 814 H, AT TS PR
e e & forg ofet gtem =121 fear /= .. (saae)...

SHRI T.N. CHATURVEDI: The Question Hour should never be
suspended. ...{Interruptions)...

SHRI ARJUN SINGH: I am not yielding ...(Interruptions)...

e w3t (3ht sred faErY arerRt): gwaf Aeey, § s o f6 '
HEE ATT-UF o dTcl 941 3R A 19 | 7, oifh 931 394 g-dieT Sff 38T
g1 ol & TR 3R S9! Rieael |1ed o Seeiwd fda i mT-u < dreft
T3 o 54 1 9o &, S awhed § AdhdT 21 30+ G fird e &l awh e
& foTg wET o, SHET AT WY TSR -UUR H 317 77| A, R, 31+ i &
ITAR 9 BAICT TR BADY <@ Al Gl VAT oI & 1 AT $ Teliol TR Ugd
feh 9 I8 1 IThed Fe 4 81 81 Ahdl| A4l Hihe SIFJHSH B! a1 IoTs
TS| I8 1R A1l 2, Afd St STRpAeH B €, 9 Hishe € a1 718, 39% oy
ST B TS 3R FET FART B H3ATerd IR I8T 21 U HeT SauIR B,
AR T ATA 30T S|

SHRI KAPIL SIBAL: Thank you, very much.

MR. CHAIRMAN; I think now we can continue with the Question
Hour. Please let us take up the Question Hour.
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